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(¢) The visit took place from Sth to
13th Februacy 1971.  QGeneral Westmoreland
wag accompanied by Mrs, Westmoreland and
two staff officers, The parry was shown
certain Army Training establishments, and
visited Agra, Jaipur and Kahjuraho for

sight-seeing.

(d) General Manekshaw, accompanied
by Mrz, Manekshaw and (wo other Army
officers visited U S.A. in  April, 1970 at the
invitation of the US. Chief of the Army
Staff. As a gesture of reuiprocity, an

invitation was ex‘ended to General
Westmoreland,
12 hrs,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

BALIOT PAPIRS FOUND AT CHANDIGARH

SHRI JYOTIRMOY BOSU (Diamond

Harbour) : 1 call the attention of the
Minister of Law and Justice to the
following  matter of  urgent public

mportance and I request that he may make
a statement thereon ;—

“The outcome of Deputy Chief Election
Commissioner’s enquiry in Chandigarh
about finding of surplus ballot papers’,

THE MINISTER OF LAW AND
JUSTICE (SHRI H,R. GOKHALE) : The
calling-attention is with regard fo the outcome
of the inquity conducted by the Deputy Chiel
Election Commissioner at Chandigarh and
the guestion in regard to the inguiry arose
because of the question being raised a few
days back in this House that certain ballot
papers wets found at Chaudigach and that the
hallo {papers printed at Chandigarh were in
excess of those required for the purposes of
the elections in parliamentary constituencics
11 Punjab, Haryana and in Chandigarh Union
territory.

When a number of Members of
Parliament approached the Chief Election
Commissioner, a seaior officer of the Election
Commission, namely Mr. P.I. Jacob, Deputy
Chiel’ Election Commissioner was appointed
© prooped with the inguiry at Chandigarh,
Which he did from the 26th March, 1971,
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I believe a full and ejaborate statement has
already been given to the Members of the
House....

SOME HON, MEMBERS : No, no,

SHRI H. R, GOKHALE : If it has not
been given, T shall deal with it elaborately. I
thought that it had been given. I bhave
prepared an elaborate statement, because I
thought that the suspicion which was cast on
the conduct of elections in Punjab and
Haiyana and in Chandigarh affected the
purity and the fairness of elections, and the
purity and fairncss of elections being a tatter
which was very dear and near to the hearts
of all of us, any suspicion arising out of
this must be cleared forthwith. Therefore, |
have attempted to make a rather elaborate
statement with regard to this calling-attention.
noitce.  On the 25th March, 1971...,

SHRI ATAl BIHARI VAJPAYEE
(Gwalior) ; 1 do not want to interrupt
the hon Minister, because he is making 8
maiden reply. But I would submit that the
copies should have been circulated to us
carlier.

SHRY H.R. GOKHALF : Since copies
have not been given, I am not reading out
the statement now, but 1 think that hon.
Members will be interested in hearing what
the correct position is. To save time, I was
trying to cut it shot ..,

SOME HON. MEMBERS: He may
read out the statement now.

SHRI H. R, GOKHALE : Mr. Speaker,
Sir, on the evening of 25th March, 1971, a
deputation consisting of Shri S. N. Misra,
M. P, Shri Digvijay Narain, M. P, Shri
M. 8. Gurupadaswamy, M. P, Shril K.
Advani, M. P, and Shii Ravinder Varma,
¢x-M.P. met the Chief Election Commissioner
at his residence and produced a bunch of
ballot papers of 3-Tarn Tarn Parliamentary
Congstituency in Punjab. All these baliot
papers were in good condition and were
sérially numbered., They alleged that
thousands of ballot papers of the various
Parliamentatry  Comstituencies in  Punjab,
Haryana and Chandigarh similar to those
produced by them were recovered from a
godown in Chandigarh and that as a result
of the printing of ballot papers very mwuch
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in excess of the actual requirement, the poll
in most of the constituencies was vitiated.
As the matter required enquiry on the spot,
the Chief Election Commissioner directed
Shri P. 1, Jacob, Deputy Election Commission-
er to proceed to Chandigarh as early as
possible and conduct a thorough investigation
into the matter. He reached the Govern-
ment Press, Chandigarh, at about 100 am. on
263.71. The Chief Electoral Officer and
Additional Chief Electoral Officer, Chandi-
garh, the Controlier of Printing, Chandigarh,
the Joint Chief Electoral Officer, Punjab, the
Chief Electoral Officer and Deputy Chief
Electoral QOfficer, Haryana and the Controller
of Printing, Haryana, were present for the
enquiry.

The ballot papers for the 13 Parliamen-
tary constituencies in Punjab, 9 in Haryana
and one in Chandigarh, i. e. 23 Parliamentary
constituencies in all, were printed in the
Qovernment Printing Press at Chandigath
under the Chandigarh Administration, In
the formes used for the printing, 2, 3 and
sometimes even 4 consitituencies were com-
bined in a single forme. Some of the
combinations were as follows :—

- e =i e e
Name of the No. of ballot
constituency papers required

1 Hissar 5,14,500
Mohindergarh 5,33,700
Ambala 4,92,000

n Sangrur 5,11,300
Amritpar 5,13,400
Phitlour (8C) 5,21,700
Ruper (SC) 5,25,100

1t Fazilks 5,49,300
Bhatinda 5,33,000
Ludhiana 5,98,200
v Rohtak 5,14,700
Karoal 5,07,000

Ihd oy, oot Aol v b rarars il b . aead e -

When a single forme is used for printing
the baliot papers of more than one consii-
tuendy ax sbove, the number of coples taken
will be for the highest' nombet reguimed
for anty of these constiwencies, Thus in the
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first forme above, for each of the constituency

5,33,700 batlot papers wers piintd, though
Ambala congtituency required onty 4,92,000
and Hissar 5,14,500 only. la this procedure,
which is followed in every Staite for the
expeditious printing of the ballot papers, the
production of a certain surplus number of
ballot papers for most of the constituencies
is incvitable,

The total number of ballot papers requi-
red to be printed for all the 23 constituencies
together was 1,18 61,800 while the actual
number of ballot papers printed was 1,21,14-
431. There was thus a surplus of 2,52,631
ballot papers fo: all the constituencies put
together which worked out to 2%, in excess
of the actual number required. Usually
the wastage allowed in the printing of ballot
papers is 5%, whercas in the case under
consideration, the actual wastage was
only 291')

The Controller of Piinting, Chandigarh,
had issued a written direction on 15.2.7% that
after the completion of the printing of ballot
papers, waste papers should be destroyed in
the presence of the Assistant Controller of
Printing. Unfortunately this direction was
not carried out, Some of the surplus ballot
papers, which were treated as waste, were
cut into small pieces and deposited in the
waste paper shed attached to the press.
Some other ballot papers were stored in the
waste paper shed without being cut into
pieces, that is, in good condition On 153.71
and 17.3.71, about 6,000 kilograms of waste
paper were removed from the waste paper
shed by the contractor. Along with the
waste paper su removed, some ballot papers
in good condition were also included The
contractor took the waste paper to his godown
in Chandigarh. On 243,71 in the absence
of the comractor, some persons entered the
godown, filled a gunny bag with about 10
kitograms of ballot papers i.e. about 10,000
to 12,000 batlot papers in good condition and
removed it in spite of the protests of the stafl
of the contractor. These papers were distributed
freely in Chandigarh and other places and the
bunch of ballot papers produted befors
Parliament and before the Chief Eleotion
Comuissioner obviowsly belongsd o this
consignment,

¥t is clear from the above that about
2.5 Iskhs of surphus dattot pagets wete prited
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for the 23 parilamentary constituencies in
Punjab, Chandigath and Haryana in accor-
dance with the usual procedure adopted in
the States for the printing of ballot papers,
that some of the surplus ballot papers which
were treated as waste were allowed to be
removed by the waste paper contractor
after 15.3.71 when the voting in the Fifth
General Election, the counting of the votes
and the declaration of the results weie over
and that these surplus baliot papers did not
in any way alfect or influence the poll.

Towards the end of Mr. Jacob’s inquiry,
Shri Balraj Madhok, ex-M.P. and Shri Sii
Chand Goyal, ex-M.P, met him in the
Government Press, Chandigarh, He showed
them the formes in which constituencies
requiting vasving number of ballot papers
were combined ina single forme and eaplain-
ed to them that on account of this
procedure, the printing of surplus ballot
papers for almost all the constituencies was
inevitable and should be accepted as normal.
Alter sccing the formies, they seemed to be
satisfied that the printing of surplus ballot
papers was not in any way abnoimal, He
also airanged in their presence fos sorling
all the ballot papers still remaming in the
Press and in the godown, constituency-wise
und for preserving them in tact,

Before a ballot paper is issued to a voter
at a polling station, a distinguishing mark
whicl 15 differtent and separate for cach
polimg station is affixed on it. The ballot
paper has also {o be signed in full with the
signature of the Presiding Officer of the
pelling station, Consequen ly even if a blank
ballat paper reaches the hand of any person
hefore the poll, it would be quite ussless to
him as it will not be possible for him to
affix the distinguishiag maik and to get the
sighatures of the Presiding Officer on it
The blank paper would be like a blank
cheque without signatures,

After the poll is over, the ballot box is
sealed by the Presiding Officer who affixes
his dwn signature on the seal and the signa-
tures of such of the agents of the candidates
as wigh to affix them, Thereafter the billot
box s put imside a cloth covér which is
4o geplod both at the apening and &t the
seams.  The signatures of the poliing agents
we jakeh om the bewls on the cloth cover
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also. The cloth covérs and the seals are
opened only at the coynting place in the
presence of the counting agemts of the
candidates. It would be quite impossible to
put any matter into the ballot box after it is
sealed at the polling station,

All this would show that cven if a few
blank papers are obtained surreptitiously,
they would be of no use to anybody.

st wwArR v W) (wrongy)
yemer AT, AU sAq%qT FT AW X
gt wET AEIET ¥ o awaeq fay @,
TN a7 war T ¢ 43T Yo 15 ave
¥ axan & Ffwx guwy www gam §
fF qg R Gaw 13 ato A Fadc i}
N7 gad 21 aro : 4 W
§ st qa1 wTAT WP AAT

SHRI H. R. GOKHALE : The hon.
member is referring to some ballot papers
having gone by rail. This does not scem
to be correct because the only thing that was
brought o the notice of the officer inquiring
at Chandigarh was that a wagon containing
some waste material had besen sent. It did
not refer to ballot papers. An inquiry into
what the waste material carried was is being
conducted by the Chief Blection Officer.

SHRIJYOTIRMOY BOSU : 1Itis not
for the Government to tell us that this has
just happened. Thijs is not the first time
that this is happening. 1In 1967, in Agartala,
another Union Territory, the Government
Press had secretly and illegally printed 2 lakh
baliot papers. The Chief Commissioner
could not produce any evidence before the
Judicial Commissioner 0 prove or contradict
the allegation. Then in the Judiciat
Commissioner’s Court, the eclection of the
Congress candidate was declared void,

Aguin in 1967, in Kashmir, 110 nomi-
nation papers of Congress-dpposing candi-
dates were summarily rejected and the
Congress got 21 out of 78 seats uncomtested,
Shri Shamin has this time produced batiot
papers with signature and seal,

The Chandigarh Press is a Government
of India Press, One could understand a
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few excess ballot papers of Punjab, Haryana
and Chandigarh ballot pepers printed. But
here 4,000 perfectly printed baliot papers
with serial numbers have beon exhibited.

The strict rules are that all the unused
ballot papers shoukd be burnt in the presence
of Chief Electoral Officer ; even the ashes
thereof could not be handed over to anybody
else., Here wagon loads containing ballot
papers have been despatched to a paper
mill.

The election in Chandigarh took place
on 5§ March, But these are sent on 22nd
and 23rd March., Shri Bhanot, the chief
electoral officer, is wholly responsible for
this. He is in the dock.

SHRI H. R, GOKHALE: He is
making & speech ; he is rcading from a
statement, It is difficult to foliow a)l that
he says.

SHRI JYOTIRMOY BOSU: Do not
try to shield him, Shri Bhanot is making
statements absolving himself even before the
inquiring officer has come out with the
details,

The party in power has to satisfy
everybody that there was no fraud, and
from any that was committed, they did not
derive any dividend.

SHRI H. R. GOKHALE :
he {s.reading & statement,

SHRI{ JYOTIRMOY BOSU: Are
Government prepared to institute an inquiry
by a committee composed of MPs from all
parties ?

As I said,

SHRI H. R. GOKHALE: The hon.
member was reading a speech and not
asking questions in clarification on the
staramenit I made in reply to the call
attention notice. Anyhow, it is impossible
to go through the various dales,

SHR1 JYOTIRMOY BOSU : The

hon, Minister will show the courtesy of
listenring to me carefully.

SHRI H. R. GOKHALE : I heard you
patiently,
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SHRT JYOTIRMOY BOSU : You did
not héar me patiently.

SHR1 H. R. GOKHALE: What he
has said does not pertain to the present
clection, but what happened after the last
elections, but assuming for a mom:nt that
all the statements made by the hon. Member
are correct, there is 8 material difference in
what the hon. Member says happened at that
time and what has happened now.

The first thing that he said was that
there was illegal and surreptitious printing of
ballot papers in 1967.

SHRI JYOTIRMOY BOSU : This
time also.
SHRIH R. GOKHALE : Hcre there

is no question of illegal or suireptitious

printing,

SHRI JYOTIRMOY BOSU : That is
what you say.

SHRI H. R. GOKHALE: 1If he has

cared to listen to me patiently, T bave made
it very clear in my original statement that
a certain number of ballot papers in excess
of the exact number required have always
got tc be printed  The permissible limit is
five per cent. It is required for purposes of
waste. Actually in the instance in question,
itdid not exceed iwo per cent. It is
inevitable both for purposes of expedition
and for purposes of saving of unnccessary
Goverument revenue cxpendilure, and this
has been the practice pevailing cverywhere.
In addition, all the ballot p:pars arg printed,
without exception, ¢verywhere in the country
in the Government press, Proper instruc-
tions were issued well in time by the Election
Commissioner to see that these papers were
no: parted with without being forn Into
pieces and bueat.  Bat, as the statement has
very frankly said, this happened omly in
Chandigarh, but it has not at all affected
the eclection, because the removal of the
ballot papers by the contractor and the
forcible seizing of the papers by a number
of people who came to remove themn even
though the staff protested efc., ook place
after the 15th, by which date even the sesnits
of the slection had be¢n anpounced,
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SHRI JYOTIRMOY BOSU : The bhon,
Minister has tried to evade my point that
according to the election rules, the surplus
bhallot papers should have been burmt in the
presence of the Chief Electoral Officer.
Why has that not been done, and what steps
he want to take against him ? Polling had
taken place on 5th March, What were you
doing till the 22nd with these ballot

papers

SHRI] H. R. GOKHALE : [ think that
here the hon. Member's question is relevant,
because I am in a position to say that to the
extent the shight irregularity occurred where
the ballot papers were not burnt, the Chief
Flection Commission s seized of the matter
and 1s making an appropiiate enquiry. I
have no doubt that as an mdependent body,
appropriate action will be taken by 1t,

SHRI JYOTIRMOY BOSU :
iz out of the bag

The cat

SHRI S, M. KRISHNA (Mandya) :
The ciushing defcat that has been inflicted
by the people of India on certain champions
of rcaction in this country......(Jmer-
ruptions)

1 know where the shoe pinches. (Inter-
ruptions)

woohas totally blurred the vision of
some of the opposition groups in this House,
1 fail to understand how it lies in the mouth
of Mr. Jyotitmoy Basu, who has been
elected to this House along with a large
contingent of his comrades, to questiun the
fairness of the elections, when the whole
counitry, may the whole world, has hailed this
gigantic oxperiment.

SHRI ATAL BIHARI VAJPAYEE:
We have won in spite of them, (/nter-

ruptions).

MR. SPEAKER ! Order please, Let
there be no imterruption.

SHRI 8 M. KRISHNA : Sometime
back ¥ was also sitting there and I am s0
much used to these alibis. Two stalwarts
from the South have Questioned the fairness
of the alpstions. One is Shri Rajagopalachari
and the other is Nijalingappa. It is strange
thet i questioned the fairness

CHAITRA 8, 1893 (S4XA)

Jound in Chandigark 10
(C.4)

of the elections for the simple reason that
in 183 constituencies in Tamil Nady the
DMK has won by slender margins. His coun-
terpart in Mysore Nijalingappa questions
the fairnass of elections.

MR. SPEAKER : This is not a general
discussion on elections. Kindly be relevant.

SHRI JYOTIRMOY BOSU :
turncoats will be more eloguent.

New

SHRI 8. M. KRISHNA : It is a serious
matter. Shri Nijaliogappa in Mysore questions
the fairness of the elections because all his
candidates in Mysore have been defeated by
a big margin. I should like to know what is
the margin which is needed to see whether
the election is fair or not? Is it Shri 8, N,
Mishra’s margin ? Is that the margin which
should decide the fairness of the elections.
Then there 15 the mystery of chemically
coated ballot papers......(Interrputions).

SHRI ATAL BIHARI VAJPAYEE :
We are prepared for a thorough discussion
on this matter. Is this such a discussion ?
Or does it relate to this call attention ?

MR. SPEAKER : May I ask Mr,
Krishna to resume his seat. He is not
relevant. The question is about the enquiry
by the Election Commission in Chandigarh ?
He is going too far and I cannot tolerate it.

SHRI M., R. KRISHNA : I should
like to know from the Minister whether he
has obtained the opinion of leading
scientists in this country on the question
whether chemically tainted ballot papers
which could cither efface the markings or
produce some other markings is scientifically
possible ?

MR. SPEAKER :
(Interruptions).

SHRI PILOO MODY (Godhra): As
far a8 1 can read, I find notling in the
question which accuses this Government or

1t is not refevant......

anybody else about chemically treated
papers,

MR. SPEAKER : He is bringing it
usnecessarily.

SHRI PILOO MODY : I Mr. Krishna's
conpcience is biting him on that point be
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may be atlowed to make a statement indepen-
dent of the call attention notice.

MR. SPEAKER : T am not alfowing 1t.

SHRI H. R. GOXKHALE : 1 confined my-
selif to the subject of the question and I
have made it clear 1n the statement 1 also
explained orally. I do not believc any more
clarification 1s negessary, But you will permut
me to say that before an attack 1s made on
the election me hods, everyone whether
belonging 0 this patrly or that party should
take care that the fair name of democracy 1n
this country 1s not tarnished,

SHRIMATI GAYATR1 DEVI (Japuw )

I would Jike to know from the hon Minster
whether it is true or not that on the 13th
March, 1971, railway bogie No, 37840 con-
teming about 140 byndles of balot-papers
left Chandigarh for Schore station near
Bhopal, and again on the 2ist March, bogic
No. 37994 containing an equal numbeér of
bundies of balipt-papers also went to the
same destination 7 The hon. Minister nas
admitted thai the Election Commission had
failed in its duty to burn

SHR{ H. R, GOKHALEL :
admitted i,

SHRIMATI GAYATRI DEVI* You
said that the extra ballot-papers had not
been burnt. It 15 an admusston by the
Blection Commission offcialy (Iuterruption)
You told us, It is in the statement. You have
a0 said it yoursell. So, I would hke to
knbw whether or not these ofticials of the
Fiéction Commission will be taken to task
for this very, very setfous omission,

Another thing 15 that the hon. Minster
said that in every polling station the candi-
date’s pelling sgents were there o see that
the ballot-boxes were properly sealed, but I
suppose that the hon, Minister is aware that
as far ws the Opposition is concerned, m
very Wiany pldges, the polfing agénts are not
atlowed inside the polling booth. (Imterrup-
ton). 1t has happened in nmy own case,
where they have said, **'Is this the signatute
of Gaysizi Devi’s election agent 7 We do not
believe that it 15 his signature”. At 4,30 in
the afternbom, when I went o that polling
booth my ageat was stitf ouldide ¥ dan give
the Bleotion Commyission the.nurmes of sbout

1 have not
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a 100 polling siations in Rajasthan where
this has happened. ¥ am  sure the other hon.
Members on this stde of the House will bear
me ouf, This has happened.

1 do net want to make any allegations or
say anything untd facts are proved, but 1
must ask you to ask the hon. Mmister to
have a thorough cnquity nto all these
allegations mado agamnst the LElection Com-
nission

AN HON MLMBLR : A udicial
enyuiry.
SHRIMAII GAYATRI Di VI Yo ;

judicial enquiry Because at s not  right that
50 many people n India feel that these
tlections had been rigged (Jnrcrruption)

I would alvo request you o be fan
that s when you allow & mumber on the
side of the Tiecasury Benclies to speak ,
they are alfowed 10 make spueches, mstead
of asking concreie, pomted questions  As fur
ay the hon, Member on that other side of the
House 15 concened, who sud that 1t was the
overwhelming magority that the  ongress got,
1s converncd, that annoys the Opposition,
and therefore they are asking these questions,
¥ would like to pomnt out his utier ignorance
Do you realise that your party, despite its
vast numbers siting heie on the I'teasury
Benches, poiled less than 44 per cent of the
vaies 1n the countiy ?

Do you know that ? That s a fact, and
that is why the public in India are concerned,
and these things should be enquired into.
(Interruprion) There should be a8 judsoial
enquiry into this very serious omission on
the part of the Flection Commission,

BHRI H, R, GOKHALE : Thete are
three or four points which the hon. Membey'
has raised, 1 think one of these pomnis has
alicady been dealt with earlier, and thatis
with regard to the alleged cavrying of baliot-
papers m railway wagons on the 13th and
later on the 21st. 1 have already told the hon.
Member that there is nothing to thuw that
the wagons which went cemtemed baliot
papers '

With regmrd to the waste papeds which
were supposad 0 lisve been wpint the
wagons an (nquiry His bese nude
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munications have also been addressed %0 the
Railway Board to intercept the wagons,
since they are not likely to have not reached
their destination, to find out the confents of
the wagons, So, the present assumption that
the wagons confain ballot papers is so fai
without foundation.

The second guestion is .about the allega-
tion with regard to the falure of the
Llection Commuszion. )} have never said
this. As { bave smd catlies, the printing of
the ballot papers at Chandigarh was 1n the
goveinment press under the control of the
Chandigmh  Adminstration. No doubt, the
Llection Commission 1s in overall control of
the conduct of the clections and appropriate
istruchions were  issued by the  Election
Commission widl in advance to  all  the
piesses, includimg the Chandigarh Press, as
1o what should be done with regard to the
surplus ballot papers which wete treated as
waste. [n spite of these very elaborate Instru-
ctions, & slight irrcgularity which has not
ultimately «ffected the result has taken place.
The Llection Comimussion 15 taking appro-
priate steps to conduct an inquiry as to how
this lap.e has taken plave and, being a high
level authorily under the Constitution, 1
have no doubt that the Election Commission
will take appropriatc steps il anyonc is
found guilty.

The third guestion is with regard to
polling agests. The hon. Member says that
polling agents were not allowed. No such
compiaint has been received by me so far.
If any sugh complaints ar¢ received by the
Lilection Commission, since they fall within
the sphecc and scope of the Commission,
¥ am quite sure that the Election Commission
will go info them,

Then a question was asked whether it
1» nOt nocessary to mike a thorough inquiry,
Permit me to say that the Election Commis-
sion, as the hon. Member knows well, is not
an ordinary body. It is a body constituted
under the Congtitution with safeguards which
are almost cqual to the safeguards which are
given to the Judges of the Supreme Court.
If that body is seized of this matter, I am
sute that body will institute a falr impartial
inquiry whith will be to the satisfaction of
all coticerned,
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Lastly, the hon, Member said that every»
body here feels that the elections were rigged.
1 am sorry, T tust disagres, On the contrary,
the only voice that has been raised is by
those hon. Members who have suffered an
inglorious defeat in the elections,

SHRT SHYAMNANDAN MISHRA
(Begusarai) : Sir, on a point of order. You
must have obscrved that my mname was
mentioned in the statement madc by the
hon. Minister. While doing so, he has dohe
fjess  than Justice 1o the views that 1 had
cxpressed to the Flection Commissign, 1Is it
not very unfair (0 an bon, Member that his
name should be mentioned without doing
justice to his vicw ? 1 am entitied to place
before the House my views.

MR. SPEAKER : 1 have to go by the
rules of proceduse.

SHRI PILOO MODY : It is a personal
explanation.

SHRI SHYAMNANDAN MISHRA :
When would 1 get an opportunity ? My view
has been mistepresented 7 Is the House not
entitled to know what views weré expressed
by me to the Election Commission on the
basis of which the Election Commission was
plcased to institute an inquiry ? Unless the
House is in possession of {ull facts it would
not be able to judge it properly, Would I get
an opportunity ?

MR. SPEAKER : Please sit down.

SHRI SHYAMNANDAN MISIIRA
is patently unfair.

MR. SPEAKER : He has mentioned the
names of so many. It is not possible to
aliow everyone 1o explain his point of view.

SHMRI S. A. SHAMIM (Sritagar) : Sir,
on a point of order. 1 had shown 12 vbies
with signaturcs, That has not been looked
into,

MR, SPEAKER : I would pequest him
to resume his seat.

SHRIMATI GAYATRYI DEVI : The
Minister has said something which has to
be answered properly. The Minister said
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that if it was a fact that polling agents were
pot allowed in booths, why we did not refer
this to the Election Commission. We are
pnot fools. Of course, we referred it to the
Election Commission and to the President,
the Prime Minister and every body by
telephone, by telegram and by letter. When
there is no reply, just a brief acknowledg-
ment, may Iask whom we have to go in

appeal to ?

AN HON MEMBER : File an election
petition .....{[nterruption)

ot wre fapt wwd@ o e
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PAPERS LAID ON THE TABLE

STATEMENT RE : DECISION TAKEN ON
THE RECOMMENDATIONS OF AERO~
NAUTICS COMMITIER

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : 1 beg to lay on the
Table a statement (Hindi version) containing
the decision taken on the recommendations
of the Aeronautics Committee. |Placed in
Library. See No. LT-29/71]

0. &N. G C. (SeCOND AMINDMENT)
Ruites 197, Tariey COMMISSION'S
REPORT ON PRICE STRUCTURE OF
INDUSTRIAL ALCOHOL, [TC. E1C.

THE MINISTER Ol STATE IN TUE
MINISTRY OF PETROLEUM, CIIEMI-
CALS AND NON-FERROUS METALS
(SHRI D.R CHAVAN) " I beg tolay on
the Tuble,

(1) A copy of the Oil and Natural Gas
Commission (Second Amendment)
Rules, 1970 (Hindi and English
versions) published in Notification
No. G.SR. 2060 in Gazette of
India dated the 26th December,
1970, under sub-section (3) of
section 31 of the Oil and Natural
Gas Commission Act, 1959, | Placed
in Library See. No. LT-30/11)

(2) () Report (1969) of the Tariff
Commntission on the Price
Structure of Industrial Alcohol,
(ih Government Resolution No,
4/4/70/Ch. | dated the 30th
January, 1971 notifying
Government's decisions on the
above Report. (Hindi and
English versions), {Placed in
Library See. No., LT-31/71}

{3) A statement showing reasons why
the dotuments mentioned at (2)
above could not be laid on the
Table within the period prescribed
in subwsection (2) of section 1§ of
the sald Act. {Placed in Library
See No, LT-32{71)



